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JUDGMENr  

In this case we have heard Mr.R.N.Naik, 12 .K.P .ACH?RYA,VICE.-CHAIRMAN, 

learned counsel for the petitioner and Mr.A.K.Mishra, learned 

Standing Counsel. Grievance of the petitioner relates to 

i-corisideration of his case for appoinemtnt to the post of 

E.D•.B.P.M., in Dakhjradas Branch Office. Admittedly the case 

of the petitioner was not corxsjdered(even though he had applied) 

to naauiaziaá 0, income certificate. However, learned 

counsel for the petitioner submits that this inadvertant mistake 

should be condoned, Eurther he submitted that the selection 

process has not yet been completed. Herxe we direct that the 

matter be re-opened and the case of all the Candidates 

including that of the petitioner be reconsidered, if the 

petitioner files his income certificate before the competent 

authority within three weeks from to-day, failing which the 

case of the petitioner shall not be considered. The competent 

authority would then pass necessary orders according to law 

selecting the suitablS 	 candidate. Thus  the 

application is accordingly disposed of leaving the parties 

to bear their respective cost. 
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